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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised 
by the Committee to submit the Report on their behalf, present this 
Thirty-sixth report on the Ministry of Works and Housing-Delhi 
Development Authority-Demolitions in Unauthorised Colonies. 

2. The Committee took evidence of the representatives of the Minis~ 
try of Works and Housing, Delhi Development Authority and Delhi 
MuniCipal Corporation on 12 April, 1979. The Committee wish to 
express their thanks to the officers of the Ministry of Works and 
Housing, Delhi Development Authority and Delhi Municipal Cor-
poration for placing before them the material and information which 
they desired in connection with the examination of the subject and 
giving evidence before the Committee. 

3. The report was considered and adopted by the Committee on 
24 April, 1979. 

4. For facility of reference the recommendations/observations of 
the Committee have been printed in thick type in the body of the 
Report. A summary of the recommendations/observations is append-
ed to the Report (Appendix). 

NEW DELHI; 
April 25. 1979 
Vaisakha 5, 1901 (S) . 

SATYENDRA NARAYAN SINHA, 
Cha~n, 

Estimates Committee. 



'R·EPORT 

INTRODUCTORY 

The phenomenon of unauthorised colonies has attracted consider-
able publicity and attention in Delhi. Most of the colonies are 
constructed on undeveloped or semi-developed land and have hardly 
any provision for roads, drains, school sites and other civic and com-
munity facilities, The majority .of the colonies have come up on 
lands notified for acquisition by Government and the unscrupulous 
colonizers, taking advantage of the shortage and the hunger for land 
and housing, transferred land to the latter and leave them to their 
fate, According to law, no land could be divided into plots and sold 
for building purposes, unless its layout and service plans have been 
sanctioned by the competent authority and the owner has developed 
it in accordance with these Plans. "!'hereafter, the individual plot 
holder is required to get his building plan sanctioned before starting 
the construction, In all the unauthorised colonies, these provisions 
of law have been flagrantly violated. Neither the seller of the land 
Dor the builder of the structure has even cared to submit a formal 
application to the competent authority. 

2. The Central Government recognised long ago the need to plan 
the development of urban areas and to check the rise in the price 
of urban land. The DDA which was set up for securing planned 
development of Delhi was also entrusted the task of development of 
,,,,,ban areas and to check the rise in the price of the urban land in 
Delhi. 

The Government's scheme for laI'ge scale acquisition, develop-
ment and disposal of land in Delhi, introduced in 1961. was pri-
marily designed to control and stabilise land prices in the urban 
.areas of Delhi, particularly for the economically weaker sections of 
society, who were to be given land at pre-determined rates which 
4id not involve profit. The Delhi Master Plan visualised acquisition 
and development of 30,000 acres of land for residential use in 20 
years, i.e. by 1981. In fact, however there was a wide gap between 
target and achievement. In about 17 years. only 9,800 acres were 
developed. This slow pace of development of land for residential 
purposes led to an acute scarcity, which doubtless contributed consi-
derably to the malpractices in the disposal of land by illegal real 
estate agents. 
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3. The main policy decisions taken in regard to unauthorised coJ.. 
Dies, their regularisation under the Municipal By-laws and their 
release from the purview of acquisition are summarised below:-

(a) It was decided in July, 1961 to release from the purview 
of acquisition built up areas and regularise them pr0.-
vided they are put up before the date of preliminary noti-
fication and they could be fitted into the sanctioned regu-
larisation Plan. 

(b) In October, 1966, a comprehensive policy statement was 
made by the Chief Executive Councillor wherein it was 
made clear that unauthorised constructions wbich were 
located in densely populated areas and were put up be-
fore the enforcement of the Master Plan i.e., 1 September. 
1962 and did not violate the land use pattern would be 
considered for regularisation. 

(c) In March, 1969, it was decided by the Government that the 
Municipal CoI'poratio'o and Delhi Development Authority 
should prepare regularisation plans for unauthorised 
colonies/constructions put up prior to 1 February, 196'1 
subject to the condition that all such unauthorised coloniesl 
constructions would be acquired and houses/plots leased 
out to individuals after charging premium equivalent to 
cost of acquisition and development. 

(d) In February, 1977, it was decided to regularise various un-
authorised colonies in Delhi, which had come up till thaD. 

(e) In December, 1978, Government decided to extend the date 
of residential structures to be considered for regularisatiOD 
upto 30th June, 1977. 

Growth of Unauthorised Colonies 

4. The total number of unauthorised colonies which have come 
up in Delhi is 495·, out of which 265 colonies fall in the areas under 
the jurisdiction of D. D . A. and 230 colonies under the Municipal 
Corporation of Delhi. Asked when these colonies were constructed, 
the Ministry have in a written reply stated that exact dates of eon-
struction in each colony are not known. However, construction in 
different unauthorised colonies including those in the j'llrisdiction 

• At the time of factual verification, the Ministry informed that according to the latest 
informaion.there are 61 I unauthorised agglomeration in DeIhl including extension of ,colo-

Dies and villages 



3 
of Municipal Corporation of Delhi are as under as per the figures 
available with Delhi Development Authority:-

110 colonies before 1962 (29 under Delhi Development Autho-
rity's control). 

101 colonies during 1962-69 (30 under Delhi Development 
Authority's control) 

284 colonies after 1969 (206 under Delhi Development Autho-
rity's control). 

S. Asked to state the number of hO'USes/shops in each of these 
unauthorised colonies, the Ministry have stated that no statistics are 
available regarding number of houses/shops in each colony. How-
ever as per survey condu~ted in 1974-75,' there were 142,030 struc-
tures with a break-up of 1,23,168 residential, 3,258 commercial (be-
sides unplanned commercial establishment along main transport 
routes), 969'8 residential-cum-commercial structures etc. in 471 
unauthorised colonies surveyed including those under the jurisdic-
tion of Municipal Corporation of Delhi. 

6. The Ministry have informed the Committee that in order to 
check construction of unauthorised structures, notices were published 
by the Delhi Development Authority in leading newspapers from 
time to time that construction on the areas acquired by the Delhi 
Development Authority would be illegal and people should desist 
from doing this. It was also published in the newspapers that the 
sale and purchase of the land notified for acquisition is also illegal. 

7. Asked whether details of colonies (like situation, name, 
etc.) were indicated in those notices, the Ministry have stated 
that details about colonies were not given in all notices. In certain 
cases warning against unauthorised constructions in specific areas 
were also issued, but copies of such advertisements are not readily 
available. 

8. The Committee enquired about the machinery set up by D.D.A. 
to watch and check the growth of unauthorised colonies in its deve-
lopment areas. The Committee have been informed by the Ministry 
that in order to cheek the growth of unauthorised structures, the 
responsibility for reporting such new structures was that of the land 
owning agencies of the Delhi Development Authority. These agen-
cies were responsible far reporting all new structures and after orders 
for demolition were passed by the concerned Executive Officer of the 
land owning agency, demolition was carried out by the demolition 
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squad of the Delhi Development Authority. Apart from this, the 
Development Area Cell of the Delhi Development Authority also 
had its own field staff and various cases of fresh unauthorised con-
.struction were reported by this field staff to the Executive Officer 
{DA) for taking action under the Delhi Development Act. Moreover, 
·a control room was set up in the office of the Delhi Development 
Authority to receive information from the public regarding encroach-
ments talking place in the areas under the management and control 
·of the Delhi Development Authority. 

9. The Committee desired to know the details of the land owning 
.agencies and a number of unauthorised structures reported by each 
o~ Vtem an~ the .ac,t~on taken on the reports. In a written reply the 
.Ministry have stated that land placed at the disposal of the Delhi 
Development Authority by the Government of India or Delhi Ad. 
ministration is managed by the following agencies:-

(i) New Leases Section.-A11 lands transferred to the D.D.A. 
under Section 22(i) of the Delhi Development Act are 
managed by this Branch. 

(ii) Lands S~ction,-All old nazual lands vested in the D.D.A. 
are looked after by this Branch. 

(iii) H01'ticu.ltute Department.-All lands transferred under 
Section 22(i) of the Delhi Development Act which are to 
be maintained as 'Green' are developed by Horticulture 
Department which is responsible for its management. 

(iv) Land Sales Branch (Residential) .-Lands allotted under 
Nazul-II scheme for residential schemes are administered 
and managed by this Branch. 

(v) Commercial Estates Branch.-Alllands meant for disposal 
as commercial plots/properties are managed by this 
Branch . 

(vi) Lands Sates Branch (Industrial) ....... Nazul-II lands meant 
for development as Industrial plots are managed by this 
Branch. 

(vii) H01A.8ing.-1n the lands within the Group Housing Pockets 
management of the land is the responsibility,: of this 
Department. 

(viti) Development Areas CeU.-This 'Cell is responsible for 
checking unauthorised construction in Development 
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Areas of the D. D. A. on private lands in accordance with 
the provisions of the Delhi Development Act, 1957. 

(ix) Engineering Department:-Lands placed at the disposal of 
Engineering Departm.ent for development, are mean aged 
by this Department till the schemes are fully developed 
and handed over to various administrative brancheS. 

Land Protection Branch 

Unauthorised constructions are reported to the Land Protec-
tion Branch by these land owning agencies. The records 
of unauthorised structure reported by each of the agency 
is not maintained separately. Reports of encroachments 
are sent as and when encrochments notices and after 
obtaining demolition orders of the competent authority, 
the files are sent to land protection Branch for its imple-
mentation. 

10. The number of reports received regarding unauthorised en-
croachments are--

1977 (from May) 
1978 
1979 (upto February) 

12,898 
13,448 

,4M 
11. The Land Protection Branch merely carries out the work of 

:;.-cmoval oj encroachments and demolition of unauthorised construc. 
tions which is not done by other land owning agencies. It has been 

. set up with a view to strengthen the arrangements for speedier 
action for removal of unauthorised construction in view of the Jatest 
policy of the Government not to tolerate such COllstru<:tion beyond 
what can be regulairsed. 

1'2. The Ministry have also informed the Committee that steps 
have been taken to strengthen the Land Protection Branch of the 
Delhi Development Authority sO that timely reports are received 
about the encroachments which may be taking place. 

13. Clarifying the procedure adopted for deciding encroachment 
cases, the Vice-Chairman, Delhi Development Authority stated dur-
ing evidence that "under the Public Premises Eviction Act. and 
Delhi Development f'\ct, there is a quasi~udicial body which is the 
competent authority which is vested with powers by notification 
and gazette. They have held hearings in accordance with the normal 
court pra<:edures and they give opportunities to the opposite parties 
.and pass orders. A quasi-judicial body cannot itself act as its own. 
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The Land Protection Branch acts as hailiff which carries out the-
orders of the court. The Head of the unit is the Deputy Director 
(Developm'!nt Areas) and under him, he has Estate Officers. At 
the present moment, there are three Estate Officers and a move has 
been made to increase it to six and that is under examination." 

14. When asked whether the Estate Officers are following a uni-
form policy in deciding encroachment cases, the Vice-Chairman, 
Delhi Development Authority stated that "this being a quasi-
judicial function, I would not like to comment on that because their 
orders are subject to appeal under law, to Collector (Nazual) and 
there is a normal presumption under the Evidence Act. There are 
appeals to the Collector (Nazual) and there are also proceedings 
in courts." 

Control Room: 

15. The Ministry have also stated that a control room for receiv-
Ing complaints on encroachments/unauthorised constructions from 
the public was set up by the Delhi Development Authority on 23-4-
77. Year-wise complaints received are as follows:-

Year No. Of complaints. 

1~77 743 
It78 357 
1979 64 

16. Asked about the action taken on the complaints. the Ministry 
have stated-

"Sepal'8te record of action talken on complaints received from 
control room are not maintained. After complaints 
received in the control room, these are sent to the. con-
cerned land owning agencies which then after proce~sing 
these complaints pass these on, for removal action to the 
Land Protection Branch". 

17. The Committee asked how the Ministry would explain the 
growth of so many unauthorised colonies in spite of the responsibility 
assigned to land owning agencies of the D.D.A. the Development 
Area Cell and Control Room of the D.D.A. for reporting the con-
struction of unauthorised colonies. The Ministry have stated in a 
written reply that:-

(i) The main reasons for encroachments and unauthorised 
constructions is the infiux of a very large number of 
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population from rural areas or other parts of the country 
in DeIhl. It was estimated in 1975 that there was a need 
for about 90,000 dwelling units pel' annum in Delhi where-
as the total construction has been about 15,000 houses per 
annum only. Lt is because of this pressure on land that 
encroachments and unauthorised constructions occur. It 
is the experience that unauthorised colonies come up in 
land which have yet to be acquired and which are noti-
fied under section 4 and 6 or on private land. D. D . A. 
cannot take any action for removal of such unauthorised 
encroachments. Action can be taken only after the land 
has been vested in the Authority. 

(ii) The encroachment removal programme/demolition pro-
gramme is fixed in a Co-ordination Committee presided 
over by the Municipal Commissioner in Which representa-
tives of D.D.A., M.C.D. and N.D.M.e. and Police parti-
cipate. The programmes are chalked out 14 days in ad-
vance in order to give the police sufficient time to assess 
the problem from the point of view of law and order 
maintenance. It happens some time that during this 
period people manage to get stay orders against 
demolitions. 

(iii) Several colonizers started construction after obtaining 
stay orders from the court of law and in the course of 
time it'became difficult to remove them because of human 
considerations. 

(iv) Occasionally demolitions operations have to be postponed 
because of law and order problem or because of apprehen-
sion of law and order problem. At times action cannot 
be taken due to the absence of police force. This gives the 
encroachers sufficient time to complete their constructions 
and initiate legal action to save their illegal encroachments. 

(v) During rainy season and winter when the cold is extreme, 
demolition of residential structures is postponed on huma-
nitarian grounds. 

(vi) There is a provision in Delhi Development Act that after 
passing the demolition order-the encroacher has to be 
given minimum of five days for removing the enroach-
ments voluntarily. In almost all the cases the encroacher. 
manage to get the stay order from the Court of law. 
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18. The Ministry however admitted that "the land owning agen-
cies failed to function properly and effectively in checking the growth 
of the 'Wiauthorised colonies. This may be due to inadequacy of 
their organisation compared to the magnitude of the problem." ... 

19. In regard to the building activity under the control of Muni-
cipal Corporation, the Commissioner, Municipal Corporation, Delhi 
stated that all unauthorised construction were booked, but "demo-
litions could not be undertaken because of the fact that it was· 
unauthorised construction on a massive scale". FIXING OF RES-
PONSIBILITY ON FIELD STAFF. Asked whether any enquiry 
into the construction of unauthorised colonies was made and res-
ponsibility fixed. the Ministry have stated that:-

"no enquiry has been conducted into the construction of un-
authorised colonies to fix responsibility on any officer." 

20. Asked why no steps have been taken to fix specific responsi-
bility against the concerned staff, the Ministry have stated that-

"no action against staff has been taken So far as no such case 
has been found where unauthorised constructions have not 
been reported in time or the reports have been inordi-
nately delayed. The need for fixing responsibility and 
taking suitable action against the staff against whom any 
negligence in detecting and removal of unauthorised con-
struction is established, has been stressed by the Lt. 
Governor of Delhi." 

21. Asked whether it was not correct that no unauthorised con-
struction could be possible without the knowledge or connivance 
of field staff, the Ministry have stated in a written reply that "the 
possibility of the unauthorised construction coming up with the 
knowledge and even connivance of the field staff cannot always be· 
ruled out." 

22. The Vice-Chairman, Delhi Development Authority. 'during 
the course of evidence have stated that so far as the development 
areas are concerned the D.D A. had "absolutely a diffused or some-
times 'nil' responsibility " assigned to officials. He added that in 
sharp contrast the Municipal Corporation divided area under their 
jurisdication into zones and they have certain field staff within the 
zones who are supposed to perform a number of functions. The 
D . D. A. did not have such a system. 
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23: Explaining further. he stated that o'nly when from time to, 
time on • purely ad hoc basis the reports came about unauthorised' 
constructions, spasmodically action was initiated by the officers 
concerned. He admitted that ''where a specific area or a zone is not 
assigned or where a specific responsibility is not assigned it is di-
mcult to pinpoint the responsibility." 

24. Regarding the steps taken to overcome this lacuna, the Vice-
Chairman, Delhi-Development Authority stated that they have now-
divided Delhi into four zones and posted zonal officers. They have-
been given necessary field staft' also. He added that "we are now 
having systematic patrolling of these areas and systematic reporting 
unauthorised constructions." 

Legal Constraints 

25. It has been stated by the Ministry that the absence of the 
provisions to the following effect in the Delhi Municipal Corporation 
Act, 1957, Punjab Municipal Act, 1911, Delhi Development Act, 1967 
and the Public Premises (Eviction of Unauthorised Occupants) Act, 
1977 are considered as constraints in dealing with the problem of 
unauthorised construction in Delhi:-

(1) Encroachment on public land and unauthorised construc-
tion is not a cognizable offence. The existing provisions. 
for removal df unauthorised construction after service of 
show cause notices are not proving a sufficient deterrent 
against such unauthorised activities. 

(ii) The persons undertaking unauthorised construction take 
advantage of the provisions for issue of show cause notices 
and followed by notice for removal of the unauthorised 
construction to get stay orders from the courts in the in-
tervening period. 

(iii) There is no provision against grant of any ex-parte stay 
orders against removal of any encroachment from public 
land end or demolition of unauthorised construction. 

26. The Ministry have also stated that proposals for amendment 
of the aforesaid enactments on these lines are under consideration. 
on the Committee's enqUiring since when this proposal has been 
under consideration the Ministry have stated that "the matter has 
been under consideration since September, 1978 when the need 'for 
strengthening the law on the subject was stressed in a meeting held 
under the Chairmanship of 'the Prime Minister to consider measure-
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to deal with the problem of unauthorised construction and encroach-
ments on public J.and in Delhi. The details were thereafter VlOrked 
out by the Delhi Development Authority and Municipal Corporation 
of Delhi and. New Delhi Municipal Coonmittee and were referred to 
the Government through the Delhi Administration by the end of 
November, 19178. The Ministry of Home Affairs and Ministry of 
Law had been consulted on certain tentative proposals worked out 
ifor undertaking the necessary legislation. The matter is now being 
processed further in the lights of the comments of the Ministry of 
Home Affairs and Ministry of Law; and the Metropolitan Council is 
required to be consulted before taking the matter to the Cabinet." 

Demolitionr 
27. At the instance of the Committee the Ministry furnished the 

following statement indicating the number of structures removed 
during the year 1973 to 1978: 

-. 

Year No.ofpucca{semi-
pucca hoUles demo-

lished 

Remarks 

----------_. __ .- .. _-----
I. 1973 

II. 1974 

3. 1-1-75 to 114-6-75 

4. 115-6-75 to 31-111-75 • 

5· 1976 

6. 1977 

1· 1978 

TOTAL 

116011 including Jhuggies. 

701 3 Do. 

11159 Do. 

45119 Puccafaemi-puca. 

5138 Do. 

Nil. 

105 Do. 

110646 

~. Asked about the number of houses demolished with~ut notice, 
the Ministry have replied that "it is not possible to indicate the num-
ber of houses demolished without any notice". During evidence, 
tbe Vice-Chairman, DDA, agreed that there was need to have a moni-
toring system to know the details of the demolitions-operations. 

°29. The Committee drew attentions of the Ministry to the observa-
tions of the Shah Commission of Enquiry made in their ReporWI 
(April 1978) that "the Commission has before it a number of eases 
of demolitions in several localities in which the normal and estab-
lished local processes were not complied with. Very often demoli-
tions were undertaken for considerations which were political and 
Dot infrequently whimsical." 
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30. The Ministry have informed the Committee that the Govern-

ment have accepted the findings, observations and recommendations 
of the Shah Commission." 

'Water Supply and Electricity connections to unauthorised structures 

31. The Committee noticed from the information furnished by 
the Ministry that the local bodies had provided water and electricity 
~onnections roads and other civil amenities in unauthorised colonies. 
'House tax was also collected in respect of many houses. 

32. Asked whether these civic amenities were provided and house 
tax collected by DMC with the approval or knowledge of DDAIDelhi 
Administration etc., the Ministry have stated that according to the 
Delhi Municipal Corporation "they (Corporation) provided the civic 
~menitieB and levied the house tax in accordance with the Resolu-
tion of the Corporation and provisions of the D.M.C. Act 1957 res-
pectively. They have not stated that they did so with the approval 
·or knowledge of DDAlDelhi Administration etc. However, the 
DDA/Delhi Administration might have become aware of the provi-
sion of civic amenities and levying of house tax by the Municipal 
'Corporation of Delhi in the unauthol'ised colonies in the normal 
,course of their functioning." 

33. During evidence, the Secretary, the Ministry of Works and 
~ousing stated that:-

"While I agree that there is always need for a better coordI-
nation between these two bodies, (DMC & DDA) between 
any two bodies concerned with administration of city, I 
do want to submit that giving water connections and col-
lection of house-tax are desirable because keeping these 
people without water would be a hazard not only to them 
but to the other people living in authorised colonies u 
well. . .. Collection of house-tax from them is desirable 
because they should contribute to the civic cofTers." 

34. In this regard, the Commissioner, DMC, statei' during evl-
-dence that:-

"This has been a matter of controversy in the past because 
when we have to give connections for water or electricity, 
whether it is residential house or shop or whether it is • 
question of eneroachment the pressure is that this is sucla 
a basic, elemental and fundamental facility that it must 
be ,provided on humanistic considerations and that tM 
procedure, for providing these buic amenities should nett 
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be made so long winded and the papers should not have' 
to pass through so many hands that the whole thing be-
comes a source of delay, annoyance and corruption." 

35. Asked whether provision of such amenities did not amount 
10 condonation of the unauthorised construction made till that point 
of time and encourage further construction in the unauthorised 
colony, the Ministry have contended that "the assessment of house-
tax and provision of civic ::.menities does not validate and unautho-
rised construction put up without getting the building plan sanction-
ed in accordance with law". 

The Ministry however admitted that "provision of civic ameni-
ties would naturally give stimulaus to building activity in an area". 
The Committee enquired whether the house owners were intimated' 
at the time of extending the water and electricity connections and' 
civic amenities that the mere extension of these 'facilities did not 
eonfer any right on the owners or amO'Ullt to approval of these un-
authorised structures. The Ministry have stated that according to' 
the Municipal Corporation of Delhi this was not done as there was 
no such provision in the D.M.C. Act, 1957. 

36, During evidence, the Commissioner, DMC, stated that such an 
intimation to the owners can be given. He added that "I do not 
know how the public will react to it." The Secretary, Works and' 
Housing however opined that there was 'no harm' in giving such an' 
intimation. He felt that "probably it would be a good thing". 

37. The Committee desired to know how the Ministry could justi-
fy demolition of unauthorised structures after having condoned or" 
encouraged the unauthorised construction. The Ministry have stat-
ed that "it is precisely for these reasons that Government have 
decided to reguluris:: unauthorised colonies vide the orders contained 
in this Ministry's letter No. J-13036-+tJ77-DDIB of 16.2.77 as ampli-
fied by their letter of 6-12-1978. At the same time it was made' 
quite clear in the letter dated 16-2-77, that "Govt. will not counten-
ance any activity or action on the part of any individual or body to 
put up fresh structures whether in the existing unauthorised colo-
nies or in any other areas within or outside the urbanisable' 
limits of Delhi. Any attempt in this direction will be viewed 
seriously and de'faulters will be dealt with severely". This policy 
has been publicly reiterated both in Parliament and outside Parlia-
ment from time to time." The fact that the Municipal Corporation, 
«)f Delhi 'have been charging house tax in respect of unauthorised 
constructions, does not absolve such construction from demolition-
Jf they were put up after 30.6-1977 upto which the Government have-
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decided to regularise residenti.al constructions in unauthorised colo-
nies. 

Regularisation of UMuthcrrised Colonies 

38. The Ministry have also informed the Committee that 110 colo-
nies (including 29 of DDA) were regularised before 1962 and 6t 
colonies (including If, of DDA) were regularised during 1962-72. 
The Government have decided in February 1977 that all the un-
authorised colonies in Delhi would be regularised. Subsequently, 
by an order dated 6 December 1978, the Ministry communicated the 
decision of the Government that the Govemmeni"'s decision to 
approve the unauthorised colonies would cover residential structures 
that were constructed before 30th June, 1977. 

39. Regarding the steps taken to regularise the unauthorised colo-
nies, the Ministry have stated that physical surveys of 213 colonieJi 
have been conducted by the Delhi Development Authority, besides 
socio-economic surveys of 50 colonies. They are also trying to fina-
lise and approve regularisation plans of 50 colonies. The process o'f 
regularisation includes physical survey, earmarking of areas for 
roads, services, community facilities etc. and preparation and appro-
val of layout plans. The process is time consuming as the number 
of colonies is large. 

40. The Ministry have also stated that the colonies put up after 
30 June, 1977 will not be regularised. List of such coJonies coming 
up after 30-6-1977. has not been maintained. Asked as to how in the 
absence of information about the number of constructions coming 
up after ;June 19177, DDA proposed to implement the decision that 
unauthorised colonies constructed after June, 1977 would not be 
regularised, the Ministry have stated that a list of all colonies tha~ 
came into existence before June 1977 has been maintained. After 
June 1977 continuous action to remove encroachment from Dev~ 
lopment Areas at initial stages is being taken without giving oppor-
tunity for unauthorised colony as a whole to come up. As soon as 
construction starts it is possible by inspection at site an local in .. 
quiry to know the period when a particular construction was started. 
Sometimes examination of building material like bricks also indi-
cates the probable date of construction. 

41. Explaining further, the Vice-Chairman, DDA, during evid .. 
ence stated that a very "detailed survey has been done of all un": 
authorised colonies. We have pinpointed aU the existing structures 
and, as against the base map, we can compare them with the new 
structures that come up. The zonal officers have now been given 
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very specific directives about the structures that have come up. For 
example. in Govindpuri itself, which the Committee visited, about 
8 month before their visit, 43 more new structures had come up; in 
Kalkaji when such new colonies were made, they were demolished. 
As such, regular reports are now coming back so as to ensure that no 
new structures come up. About a week ago, in Hari Nagar, similar 
operatio.ns had been carried out. This has become a fairly syste-
matic business. " 

Development Plans for unauthorised ~0lonie8 

42. The Delhi Development Authority has so far regularised 51 
unauthorised colonies. According to the information 'furnished by 
the DDA during an on-the-spot visit to unauthorised colonies by the 
Committee, development plans for 51 colonies have been drawn up. 
As per these plans, out df 16,806 structures in these 51 colonies, 966 
structures are proposed to be demolished to facilitate construction 
of roads, parks, schools, etc. 

43. The residents' association of the Gautamnagar Colony inform-
ed the StUdy Group of the Committee during their visit to this 
colony that the colony lacks basic civic amenities like drinking 
water, sewerage, faci,lities, pucca roads \ streets etc. 

44. The residents of the colony have already paid two instalments 
of development charges, but no development activities have been 
ltarted by D.D.A. 

45. The representative of the D.D.A. informed the Study Group 
of the Committee that they had prepared the development plan for 
this colony. According to this plan only 24 structures (14 semi-
pucca and 10 kacha) were to be demolished for widening of roads. 
The representatives of D.D.A. assured that they would re-examine 
land modify the development plans if possible to save even these 
houses. The representatives of the DDA further explained that 
even those houses which came in the way of the roads being widened 
as shown in the development plan, would not be demolished for the 
present However, whenever the existing houses were proposed to 
be demolished by the owners themselves for reconstruction, the re-
construction of houses (it may be after 10, 20, 25 years) would have 
to be done in consonance with the development plans of the area 
1lJld the owners would be required to give the requisite set back to 
provide for the widening of roads. The residents were not aware 
of this concession which they welcomed. 
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Visit to Govindpuri 

46. During the visit of the Study Group of the Committee to 
Govindpuri, the representative of the DDA informed the Commit-
tee that as per the new development plan prepared by DDA for this 
COlony, about 338 structures were proposed to be demolished to give 
way for rQads, parks. schools etc. The representatives of the resi-
dents of this colony informed the Committee that this would cause 
hardship to the residence. The Vice-Chairman, D.D.A. explained 
that the development plan had been published and that the purpose 
of publishing the development plans was to invite public opinion so 
as to ensure that the development plans caused least hardship to 
the residents. He stated that the DDA would re-examine the plan 
and try to re-adjust the position of parks schools, so as not to demo-
lish the existing structures as far as possible. Even the demolition 
of structures for widening of roads would be kept to the minimum. 
He added that it would be in the interest of the residents if the 
roads were suffiCiently wide to allow public vehicles like ambulance, 
fire-brigade etc. in case of emergency. 

47. During the visit of the Study Group of the Estimates Com-
mittee to Gautamnagar and Govindpuri the Study Group noticed 
that the residents were very much apprehensive about the extent 
of demolitions proposed under the new development plans for their 
colonies. 

48. Asked to explain the procedure followed for finalising the 
development plans of the unauthorised colonies, the Vice-Chairman, 
D.D.A. stated during evidence that "First, after a survey lay-out is 
prepared, it goes to the Authority for ientative approval, and then 
it is made available for inspection and objections are invited (In 
fact, we are issuing a press note now, because it is only recently 
that the Authority approved the plans)'. Objections are invited' 
and, after giving a full hearing to the people and trying to accom-
modate them to the extent possible, the Plans are finalised." He 
however, added that "thOSe area which are needed for certain vital 
pUblic facilities would naturally have to be ac.quired. For example, 
a school or a dispensary has to come up jn the colony. So far as 
street widening is concerned if there is a main street which can 
gi ven access to flore-brigade, etc. we will not disturb the layout. The 
purpose is not merely to have a plan and go and demolish. . . The 
standards have been very substantially reduced and the total 
number of structures to be demolished may not come to 5 per cent 
in a really badly affected colony. We want to avoid demolition 
of structures because we have to pay compensation and this would 
also cause hardship." 
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49. The Committee note that at present there are 495 unautho-
rised colonies in Delhi out of which 265 colonies fall under the 
jurisdiction of the Delhi Development Authority and 230 colonies 
under the Municipal Corporation of Delhi. Of these 495 colonies, 
110 colonies came up before 1962 i.e .. before approval of the Master 
Plan, 101 colonies between 1962 and 1969, and 284 colonies after 
1969. 

50. Acco:'cling to the Law, 110 land could be divided into plots 
and sold {Ol' huilding purposes unless its layout and service plans 
have been sancl.ioned by the competent authority and the owner 
has developed the land in accordance with these plans. Thereafter, 
the individual pbt holder is required to get his building plan sanc-
tioned before starting the construction. In all the unauthorised 
colonies, these provisions of law have been flagrantly violated. 
Neither the seller of the land nor the builder of the structure is 
stated to have submitted a formal application to the competent 
authority. 

51. According to the Ministry. notices were published by Delhi 
Development Authority in leading newspap-=rs from time to time 
that construction on the areas acquired by Delhi Development 
Authority would be illegal and people should "desist" from making 
any construction there. It was also published that the sale and 
purchase of the land notified for acquisition was Ulegal. 

52. The Committee are informed that the details of the colonies, 
like their uames, situation etc. where sale, .purchase and construc-
tion were sought to be prohibited were J)ot mentioned in all the 
notices published in the newspapers. This, in the opinion, of the 
Committee was a serious omission. In the "bsence of such vital 
information in the notices, the people could Dot be eqccted to know 
where precisely the sale, purchase and construction were prohibited. 
The Committee would fme the DDA to learn a lesson from the past 
mistakes. 

53. The Committee feel that the DDA should give wide publicity 
to educate the people about the areas with full details where COD-
struction is prohibited. They should also put up notice boards near 
such areas, warning people against encroachment or unauthorised 
construction. 

54. Large vacant spaces are open invitations to the people in 
need of shelter to occupy the vacant land and put up unauthorised 
structures thel'e. Following the maxim 'Prevention is better than 
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'Cure' the Delhi Development Authority would do well to put up 
fencing around vacant land under their control so as to prevent 
,entry of unauthorised persons there for the purpose of encroach-
ments and unauthorised construction, 

55, In order to check the growth of unauthorised structures, res-
'ponsibility for reporting such structures is vested in 8 land owning 
agencies of tbe Delhi Development Authority, Apart from this, 
'Delhi Development Area Cell of the DDA which has its own field 
staff, is also as!;igned the responsibility of reporting cases of fresh 
,encroacluncnts. Besides, these agencies, a Control Room for receiv-
Ing complaints from public on encroachments/unauthorised con-
structions has heen ... orking since April, 1977. The reports on 
unauthorised constructions are made by the land owning agencies 
to the Land Protection Branch who takes further action to remove 
the unauthorised encroachments. The fact that as many as 385 un-
authorised colonies have come up in Delhi after 1962 is an ample 
proof that the machinery set up by the DDA has utterly failed in 
.checking the eucroaclunents and unauthorised structures. And this 
failure has been admitted by the Ministry. 

56. Though the Delhi Devel()pment Authority have set up an 
,elaborate machinery to prevent encroachment and unauthorised 
iX»nstruction, no enquiry has been conducted so far to fix respon-
-sibilify on any officer for the failures and lapses which led to the 
growth of unauthorised colonies and structlU'es. According to the 
Vice-Chairman of Delhi Development Authority "DDA had abso-
"utely a diffused or sometimes nil responsibility assigned to om .. 
dais". The Ministry have also admitted that "the possibility of the 
unauthorised constructions coming up with the knowledge and even 
'connivance of the field staff cannot always be ruled out". The Com-
mittee are shocked that inspite of the fact that the Delhi Develop-
ment Authority were aware of the unauthorbed constructions roinr 
on for several years, they did not care to assign clear responsibility 
to the field agencies under their control. The result was that 
'enormous and haphazard growth of unauthorised constructions con-
tinued unchecked with the possible connivance of ofticials of the 
DDA. 

57. The Committee are shocked /ilt such an incompetent and 
irresponsible handling of affairs by the DDA. Admittedly, res-
ponsibility and accountability of ofticers In the matter of unautho-
rised construction was almost (nil'; connivance was not ruled out. 
From all this the Committee cannot but conclude that there was alii 
atmosphere of utter permissiveness in the DDA and prevention of 
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encroachments and unauthorised constructioo, it appears, was no--
body's business. The Committee cannot too strongly condemn this 
state of affairs. 

58. The Committee have been informed that Delhi has now been 
divided into 4 zones under separate zonal officers who have been 
given necessary field staff for systematic pa.trolling and reporting 
of unauthorised construction. The Committee desire that DDA 
should learn lessons from the past failures and assign specific res-
ponsibility at each level in the zone and sub-zones for reporting and 
checking encroachments/unauthorised construction; the responsi--
bility should be spelt out in concrete terms; all reports of encroach. 
ments/unauthorised constructions should be made in writing and 
duly dated. Any failure, negligence or delay on the part of field 
officers in this regard should be viewed seriously. 

59. The Conlmittee take serious note of the statement made by 
the Ministry that connivance of DDA Statl at unauthorised construc-
tion cannot be ruled out. This is a sad reflection on the competence 
of senior officers under whose nose such collusive activities take 
place with impunity. The Committee would like the DDA to keep 
a constant vigil on the performance of field staft and sternly deal 

/ with those members of the Statl who are found to have connived at 
encroachments and unauthorised constructions. 

GO. The cases of unauthorised construction are heard and decid-
ed by Estate Officers who are Quasi-judicial officers. The Commit. 
tee are informed that there are three Estate Officers doing this 
work and there is a move to increase then number to six. The 
Committee need hardly stress that the encroachment cases should 
be processed and decided according to uniform criteria. The Com-
mittee would therefore like to suggest that the Government may 
consider drawing up suitable guidelines, in consultation with the' 
competent authoritiy under the Public Premises Eviction Act, in 
this regard which will achieve the twin objectives of ensuring uni-
formity of quasi-judicial procedure and satisfying the aftected per-
sons. 

61. The Committee have been informed that there are some 
legal constraints in dealing with the problem of unauthorised con-
struetion in Delhi. These constraints enabled the colonisers and 
purchners of plots to obtain stay orders from Courts and continue 
unauthorised. constructions. By the time the stay orders were got 
vacated, it was too late to remove structures because of human 
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considerations. Certain proposals for the amendments of the enact-· 
ments have been under consideration since 1978. The Committee 
are unable to appreciate as to why these legal constraints have been 
allowed to continue so far. The Committee would stress th~t neces-
sary legislative measures may be brought forward to overcome 
these legal constraints at the earliest so as to ensure that there are 
110 legal loopholes facilitating the growth of unauthorised colonies. 

62. The Committee note that in most of the unauthorised colo-
nies, electricity and walter connections were given and house tax 
was collected by the Delhi Municipal Corpors.tion. It is stated that 
the Delhi Municipal Corporation did not consult Delhi Development 
Authority or the Delhi Administration befOl;e providing these civic 
amenities to the residents of unauthorised coloni~s. The Ministry 
have conceded that the provision of civic am~ities would naturally 
give stimulus to building activities in unauthorised colonies 
although the assessment of house tax and provision of such civic 
amenities do not validate an unauthorised construction. The Com-
mittee regret the lack of coordination between the D.D.A. and the 
Delhi Municipal Corporation in this regard. The Committee note, 
that according to the representative of Delhi Municipal Corporation, 
water electricity is "such a basic elemental and fundamental facility 
that it must be provided on humanistic consideration". The Com-
mittee feel that if new water and electricity connections have got 
to he provided in the unauthorised colonies, the minimum that 
should be done to discourage unautho~ised construction is that at 
the time of providing these connections the owners should he cate-
gorically informed in writing that the provision of these amenities 
will not give them any right to claim validation of unauthorised 
construction at a later date. 

63. The Committee are informed that D.D.A. have decided to 
regularise all the unauthorised constructions which came up before 
30th June. 1977. In pursuance of 1his decision the Delhi Develop-
ment Authority have carried o~t detailed surveys of all unauthoris-
ed colonies and prepared development plans fQr 51 colonies. During 
their visit to Gautam Nagar-an unauthorised colony which has 
now been decided to be regularised the Study Group of the Com-
mittee were informed by the representatives of the residents that 
the colony lacked basic civic amenities like drinking water, sewerage, 
pueea road and streets etc., though they had already paid two instal-
ments of development charges. The residents were also very much 
upset about the possibility of some of the houses being demolished 
under the new development plan prepared by the D.D.A. The re-
presentative of D.D.A. stated that according to the development 
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plan prepared by the Delhi Development Au~hority only 'about !4 
structures (14 semi-pucca and 10 kRcha) were likely to be demolish-
ed for widening of roads He. however. assured the D.D.A.would 
re-examine and modify the development plan, if possible to save 
even these houses. The representative of the D.D.A. further ex .. 
plained that even those houses which came in the way of widen-
ing of roads, as shown in the development plan. would not be demo-
lished for the present. As and when the owners of these houses 
decided to demolish their houses for reconstruction, the reconstruc-
.tion of the houses would have to be done in consonance with the 
development plan and the owners would be required to give the 
requisite set-back to provide for the widening of roads. The resi-
dents felt considerably relieved at this assura,nce. Similarly during 
their visit to Govind Puri-another such colony the Study Group 
were informed that in the new develolfllent plan, schools and 
parks etc., were proposed tb be provided at plates where at present 
there were built-up houses. The representati,.ve of the D.D.A. gave 
an assurance that they would re-examine the plan and, if pOssible 
so readjust the provision for parks and schools that the existing 
built-up area might not be etlected. 

64. From the visit to these unauthorised colontes since regularis-
eel. the Committee have come to the conclusion that there is a big 
communication gap between the Delhi Devel~pment Authority and 
the residents of these colonies. The residents, it appears, are not 
fully aware of the development plans of their colonies drawn up by 
the Delhi Development Authority. They have also J10t been ap-
prised of the policy decision taken by the D,D.A. not to demolish 
houses for widf'ning of roads till the owners of those houses them-
selves chose to demolish them for reconstruction. While welcom-
ing the clarifications and assurances given by the representatives of 
the DDA during on-the-spot visit, which would no doubt have gone 
a long way in allaying the fears of the residents, the Committee 
feel that D.D.A. should have themselvH been more careful and 
drawn up the development plans in such a way that there should 
have beeVl minimum of intereference with the built-up areas and 
thus avoided causing mental a,;on'y to the residents. The Commit-
tee strongly recommend that development plans of the unauthoris-
ed colonie!! should be given wide publicity. Objections should be 
invited and cOll!lidered sympathetically. PIa.,,,,, should be so adjust-
'ed a~ to uU!l;e minimum of interference with the existing built-up 
area. Policy decisions taken by the D.D.A. not to demolish houses 
for widening ot roads should be widely publicised and the repre-
sentath'es of the residents of these colonies taken into full confi-
dence not onl~, after the drawing up of the development plans, but 
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even b~fore this exercise. The Committee feel that the standard 
.of amenities like roads, schools, parks, should be kept flexible so 
as to cautle minimum of dislocation in the existing set-up in th • 
.colonies. 

65. The Committee not" that the Central Government had re-
cognised long ago the need to plan the development of ul'ban areas 
in Delhi. The Delhi Master Plan (1961) visualised acquisition and 
development of 30,000 acres of land for residential use in 20 years 
(i.e. by 1981). The Committee regret to note that in about 17 years, 
only 9800 acres were developed. It was estimated in 1975 that 
there was a need for about 90,000 dwelling units per annum in Delhi 
whereas the lotul construction has been only about 15000 houses per 
annum. Such a slow pace of development of land and such a wide 
gap between demand and availability of houses could not but lead 
to encroachments and unauthorised constructions at massive scale 
for which DDA also cannot escape responsibility. 

86. Shelter, like food, is a basic: and irrepressible human need. 
It cannot be controlled or suppressed by issue of orders as was 
sought to be done in Delhi by DDA. If shelter is not provided at 
reasonable cost by public authorities to the low income families thelooc 
families cannot but be driven into the unscrupulous hands of the 
operators in the clandestine and illegal urban land market and are 
left with no other aternative but to resort to encroachments in public 
land and unauthorised construction. 

67. The Committee feel that encroachments and unauthorised 
constructions cannot be checked only though legal sanctions which. 
no doubt, help to a limited extent. The real solution to this problem 
lies in launching massive time-bound programmes of land develop-
ment and house construction well before the actual demand and to 
make available the land sites and ready-made houses to the needy 
families at reasonable price. 

68. The Committee would like to be informed of the future pro-
jections of demand for houses and house sites as assessed by DDA 
and the year-wise targets drawn up for meeting the demand. The 
Committee hope that the DDA, which has so far failed, to meet the 
housing demand of the rising population. will at least now rise to the 
occasion and fulfil the role expected of it. 

69. The Committee attach the highest importance to timely and 
~ffective measures to prevent encroachments and unauthorised cons-
• l'ut' tJ on. They feel that every unauthorised structure and every 
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act of demolition of such a structure should be deemed to be a con-
clusive proof of the DDA's negligence, if not incompetence, their con--
nivance. if not collusion and the utter disregard on the part of the 
DDA for human suBering that follows in the wake of demolitions. 
The Committee cannot over-emphasize the need for foolproof arrange-
ments for detecting the encroachments or unauthorised construction at 
the very start and for stopping them relentlessly then and there. In this 
task not only should the DDA not tolerate any negligence on the part of 
their officers but they should also invoke public cooperation in nipping 
such illegal activity in the bud. The DDA should remember that 
demolition of' an unauthorised structure is a much more painful and 
agonising act than relentless prevention of such a construction. Demo-
lition causes unmeasurable misery and immense hardship to the 
affected families. besides causing huge social loss in terms of mon4!y 
and building material. Thi~ human anguish and social loss can be 
avoided only if DDA and their officials keep an unremitting vigil on 
encroachments and unauthorised constructions and prevent people 
from indulging in such illegal activities. The Committee trust that 
the DDA will strengthen their preventive machinery and sternly 
check construction of unauthorised structures and thus ensure that 

. later on they are not called upon to perform the unpleasant duty of 
demolishing these structures. The Committee would like to judge 
the DDA's efficiency not by the number of demolitions made but by 
the number of demolitions avoided by timely preventive action. 

NEW DELHI; SATYENDRA NARAYAN SINHA. 
April 25. 1979. Chairman, 

Vaisakha 5, 1901 (S) . Estimates Committee.-
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of the Report 

(2) 

49-52 

_._----------
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The Committee are informed that the detail. 
of the colonies, like their names. situation etc. 
where sale. purchases and construction were 
sought to be prohibited were not mentioned in 
all the notice published in the newspapers. This, 
in the opinion. of the Committee was a serious 
omission. In the absence of such vital informa-
tion in the notices, the people could not be ex-
peeted to know where precisely the sa1~, purchase 
and construction were prohibited. The Commit-
tee would like. DDA to learn a lesson from the 
past mistakes. 

53 The Committee feel that the DDA should give 

54 

wide publicity to educate the people about the 
ateas with full details where construction is pro-
hibited. They should also put up notice boards 
near such areas, warning people altainst encroach-
ment or unauthorised construction. 

Large vacant spaces are open invitations to 
the people in need of shelter to occupy the vacant 
land and put up unauthorised structures there. 
Following the maxim "Prevefttion is better than 
Cure' the Delhi Development Authority would do 
well to put up fencing around vacant land under 
their control so as to prevent entry of unautho-
rised persons there for pu'l'pOle of encroachments 
and unauthorised construction . 

. _-------- .... _- .--_ .. 
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55-57 

.. 
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(3) 

The fact that as many as 385 unauthorised 
colonies have come up in Delhi after 1962 is an 
ample proof that the machinery set up by the 
struct:on has utterly failed in checking the en-
struction has utterly failed in checking the en-

croachments and unauthorised structures. And 
this failure has been admitted by the Ministry. 

Though the Delhi Development Authority have 
set up an elaborate machinery to prevent encroa-
chment and unauthorised construction, no en-
quiry has been conducted so far to fix responsibi-
lity on any officer for the failure and lapses which 
led to the growth of unauthorised colonies and 
structures. According to the Vice-Chairman of 
Delhi Development Authority "DDA had absolu-
tely a diffused or sometimes nil responsibility as-
signed to officials." 

The Ministry have also admitted that "the pos_ 
sibility of the unauthorised constructions coming 
up with the knowledge and even connivance of 
the field staff cannot always be ruled out." The-
Committee are shocked that in spite of the fact 
that the Delhi Development Authority were aware 
of the unauthorised constructions going on for 
several years, they did not care to assign clear 
responsibility to the field agencies under their 
control. The result was that enormous and 
haphazard growth of unauthorised construc-· 
tions continued unchecked with the possible con-
nivance of officials of the DDA. . 

The Committee are shocked at such an in-
competent and irresponsible handling of affairs 
by the DDA. Admittedly, responsibility and 
accountability of officers in the matter of unau-
thorised construction Was almost 'nil'; connivan-
ce was not ·ruled out. From all this the com-
mittee cannot but conclude that there was an 
atmosphere of utter permissiveness in the DDA 

----_.---
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5 58-59 

7 80 

(3) 

and prevention of encroachments and unautho-
rised construction, it appears, was nobody's busi-
ness. The Committee. cannot too strpngly 'con-
demn this state of affairs. 

The Committee have been informed that Delhi 
has now been divided into 4 zones under separate 
zonal offtcers who have been given necessary 
field staff for systematic patrolling and reporting 
of unauthorised construction. The Committee 
desire. that DDA should learn lessons from the 
past failures and assign specific responsibility at 
each level in the zone and sub-zones for reporting 
and checking encroachments/unauthorised con-
struction; the responsibility should be spelt out 
in concrete terms; all reports of encroachments/ 
unauthorised constructions should be made in 
writing and duly dated. Any failure, negligen-
ce or delay on the part of field officers in this 
regard should be viewed seriously. 

The Committee take ser:ous note of the state-
ment made by the Ministry that connivance of 
DDA staff at unauthorised construction cannot be 
ruled out. This is a sad refteetion on the compe-
tence of senior officers under whose nose wch 
collusive activities take place with impunity. The 
Committee would like the DDA to keep a con-
stant vigil on the performance of field staff and' 
sternly deal with those members of the staff who 
are found to have connived at encroachments and 
unauthoriseP constructions. 

The cases of unauthorised construction are 
heard and decided by Estate Officer!; who are 
quasi-judicial omcers. The Committee need hard-
ly stress that the encroachment cases should be' 
processed and de::ided accordinp. to uniform cri-
teria. The Committee would therefore like to· 
suggest that the Government may consider draw-
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ing up suitable guidelines, in consultation with the 
competent authority under the Public Premises 
Eviction Act, in this regard which will achieve 
the twin objectives of ensuring uniformity of 
quasi-judicial procedure and satisfying the affec-
ted persons . 

The Committee have been informed that there 
are some legal constraints in dealing with the pro-
blem of unauthorised construction in Delhi. 
Certain proposals for the amendments of enact-
ments have been under consideration since 1978. 
The Committee are unable to appreciate as to 
why these legal constraints have been allowed to 
continue so far. The Committee would stress 
that necessary legislative measures may be brou-
ght forward to overcome these legal constraints 
at the earliest so as to ensure that there are no 
legal loopholes facilitating the growth of un-
authorised colonies. 

The Committee note that in most of unautho-
rised colonies electricity and water connections 
were given and house tax was collected by the 
Delhi Municipal Corporation. The Ministry have 
conceded that the provision of civic amenities 
would naturally give stimulus to building activi-
ties in unauthorised colonies. The Committee 
feel that if new water and electricity connections 
have got to be provided in the unauthorised 
colonies, the minimum that should be done to 
discourage unauthorised construction is that at 
the time of providing these connections the ow-
ners should be categorically informed in writing 
that the provision of these amenities will not give 
them any right to claim validation of unautho-
rised construction at a later date. 

The Committee are informed that D.D.A. have 
decided to regula rise all the unauthorised COll-
structions which came liP before 30th June, 1977. 
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In pursuance of this decision the Delhi Develop-
ment Aut~ority have carried out detaJed surveys 
of all unauthorised colonies and prepared deve-
lppment plans for 51 colonies. From the visit to 
the unauthonsed colonies of Gautam Nagar and 
Govind Puri since regularised, the Committee 
have come to the conclusions that there is a big 
commun':cation gap between the Delhi Develop-
ment Authority and the residents of these colo-
nies. The residents, it appears, are not fully 
aware of the development plans of their colonies 
drawn up by the Delhi De~elopment Authority. 
They have also not been apprised of the policy 
decision taken by the D.D.A. not to demolish 
houses far widening of roads till the owners of 
those houses themselves chose to demolish them 
for reconstruction. While welcoming the clari-
fications and assurances given by the represen-
tatives of the D.D.A. during on-the-spot visit, 
which would no doubt have gone a long way 
in allaying the fears of the residents, the Com-
mittee feel that D. D. A. should have themselves 
been more ~Rreful and drawn up the development 
plans in such a way that there should have been 
minimum of interference with the built-up areas 
and thUs avoided causing mental agony to the 
residents. The Committee strongly recommend 
that development plans of the unauthorised co-
lonies should be given wide publicity. Objections 
should be invited and considered sympathetically. 
Plans should be so adjusted as to cause minimum 
of interference with the existing built-up area. 
Policy decisions taken by the D. D . A. not to 
demolish houses for widening of roads' should be 
widely publisl\ed and the representatives at the 
residents 'of these colonies should be taken into 
full confidence not only after the drawing up of 
the development plans, but even before this 
exercise. The Committee feel that the standard 
of amenities like road$. schools, parks, ~ould be 
kept flexible so as to cause minimum of disloca-
tion in the existing set-up in the colonies. 
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The Committee note that the Central Gov-
ernment had recognised long ago the need to plan 
the development of urb:m areas in Delhi. The 
Delhi Master Plan (1961) visualised acquisition 
and development of 300,000 a't:res of land for resi-
dential use in 20 years (i.e. by 1981). The Com-
mittee regret to note that b abJut 17 years, only 
9800 acres were developed. iIt was estima :ed in 
1975 that there was a need for about 90,000 dwel-
ling units per annum in Delhi whereas the total 
construction has been only about 15,000 houses 
per annum. Such a slow pace of development of 
land and such ~ wide gap between demand and 
availability could not but lead to encroachments 
and unauthorised cOD3truction.; at massive scale 
for whi':.'h DDA also cannot escape responsibility. 
Shelter. I:ke food,' is a basic and irrepre!;sible 
human need. It cannot be controlled or surpI'es-
sed by issue of orders as was sought to pe done in 
Delhi by DDA. If shelter i .. not provided at rea-
sonable cost by public authorities to' the low in-
come families, these familie~ cannot but be driven 
into the unscrupulous hands of the operators in 
the clandestine and illegal urban land market 
and are left with no other alternative but to 
resort to encroachtnents qn public land and un-
authorised' construction. The Committee feel that 
encroachments' and unauthorised constructions 
cannot6e checked only through legal sanctions 
w~ich, no d()u'bt, help tQ a limited extent. The 
real solution to this rr'oblem lies in launching 
m~ssivc time-bou~d grogrliu~mes of land develop-

, tlletlt and house constrl,lctiqn well before the 
actual demand and to make available the land 
sites an4 ready made houses to the needy families 
~t f\ Teasonable pri~e. 

The Committee 'Voul~ like to be informed of 
th¢ fu~re projecti()os of demand for houses and 
house sites as assessed· by DDA and the year-
Wis~ targets drawn" up for meeting the demand. 
The Committee hope th;d the DDA. which has 
so fl\r faUed to meet the housing demand of the 
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rising population, will at lenst now rise to the 
occasion and fulfil the role expected of it. 

Preventi~ Steps 

The Committee attach the highest importance 
to timely and effective measures to prevent en-
croachments and unauthorised construction. They 
feel that every unauthorised structure and every 
act of demolition of such a stru~ture should be 
deemed to be a conclusive proof of the DDA's 
negligence, if not incompetence, their conniwmce. 
if not· collusion and the utter disre~ard on the 
part of the DDA for human suffering that follows 
in the wake of demolitions. The Committp.f' can-
not over-emphasize the need for foolproof arran-
gements for detecting the encroachments or un-
authorised construction at the very start and for 
stopping them relentlessly then and there. In this 
task not only should the DDA not tolel'Rtf' any 
negligence on the part of their officers but they 
should also invoke public cooperation in nipping 
such illegal activity in the bud. The DDA st,ould 
remember that demolition of an unauthorised 
structure is a much more painful and agonising 
act than relentless prevention of such a construc-
tion. Demolition causes unmeasureable misery 
and immense hardship to the affected families. be-
sides causing huge social loss in terms of money 
and building material. This human anguish and 
social loss can be avoided only if DDA and their 
ofticials keep an unremitting vigil on encroach-
ments and unauthorised constructions and pre-
vent people from indulging in such illegal activi-
ties. The Committee trust that the DDA will 
strengthen their preventive machinery and stern-
ly check construction of unauthor;sed structures 
and thus ensure that later on they are not called 
upon to perform the unpleasant duty of demolish-
ing these structures. The Committee wouIn like 
to judge the DDA's effiCiency not by the number 
of demolitions made but by the number of demoli-
tions avoided by timely preventive action. 

GMGIPMRND-LS 11-610 LS-1-7-79-1050. 
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